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Other officers were deputed on receipt
of specific requisition from the 1TI by
name.

(¢) Obviously, reference 1s to Finance
Ministry‘s o:ders. Officers on deputation
prior to  Finance Ministry’s orders
dated 26 2.69 can exercise such option by
31.8 71. The question of permanent absorp-
tion 1n ITI or reversion to P and T Depart-
ment of such offwers i1s being processed
and will be finalised before the aforesaird
date, The remaming officers will be given
such an option at the appropriate time In
accerdance with Finance Ministry’s orders
on the subject.
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Job Security to Employees in Foreign
Ol C ompanies

129. SHRI RAJA KULKARNI - will
the Minisier of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased 1o
state @

(a) the steps Government intend to take
for smpiementing 1ts resolution accepting
main recommendations of Shot B, N,
Gorhale Commission  of Lnquiry inio job
security to the employees in foreign oal
companies, especially 1n the face of refusal
on the part of the oil companies to abide
by Government resolution ;

(b) whether Government propose  to
amend Industrial Disputes Aot 1947 to
gram effcctive proiection to  employees from
toss of jobs and services ; and

(¢) whether Government propose to
appoint an Enquiry Committee to find out
the nature and number of jobs ocontracted
out by the foreign o1l companies duning the
{ast ten years with the intention of reducing
number of employees belonging to the oil
companies ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION

(WHR1 R. K. KHADILKAR) : (o) and (&),





